.Prejsent' s Hon'bla I'r. D. Putkayasthe, .'Judicial I’bmber 3

~Heard on s 11-01-2001 = - . Data of Ordar 3 11-01-2001 .

2. , Ld. Caunsel mr. Poyra on, bshalf of. the. apnlicant eubmits that on 19-9-2"00

'} . In-The .Central Administrativs Tribunal
. T Calcutta Band‘a

MR 711 of 2000 |

Do PURKAYASTPA Judidal Member

‘he cauld mt anpear duas ta»illnass. Ld Counsel also submlts that he filed amther '

_vposition aftar sett.lng aaidé t;ha drder of‘ dismsaal.‘ Sut we have gona thmggh the

bcase be sant to the “19" Lourt of Calcutta by this Regi stry for aporoariati%» action. 4

Therofore, both the I"As ani.TA are 4isposad of, ) v . S

M3 710 of .2000

T 100 o7 1556)

.'Han'b].e ﬂr.l .P. Singh kdminiatrative ﬂambet

Satyé_na réya _Brahmé ‘
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Divli. Rly., Mnager
For the Amolicant 3 M. H, Poyra, Counsel »-~
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For the Respondsnts: Nome

onzn S

None appears en behalf of tha reaaondanta

apalication for, wﬂonatton af dalay in fili ;;apnncation for’ restorat,ion of the

original TA after setung asida the' orier o'F dismissal datea 19.9 2000. Rccordingly, _

condonation of :!elay is allowed an:! original Tﬁ 1s hereby restoreﬂ to its original

appli cation filed by the applicant. On a parusal*of the applica‘ti.on itis Foun—j

=il

TP NI v

that the apphcation 1oas ot relate to service "nkmatter of‘ the. apolicant. .30 this

i

Tu bunal has mo jurisdicticn to entertzin the prasant application. Acmrdingly, tha ‘ f

."‘.m.,p', Singh ) ) . g e | 3 Jo ruuw:’cau‘n 7

Mombard) v - | " Mmmbar(2)




